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Hew Delhi, this|)K day of Octoher, 1995

hle Shrd B.K. Singh, Member (A)

iri Devendra Kumar
Jo Dhani Ram .
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MobiTe Booking Clerk, Northern
A artt Bailway Station .o chopticant
>
By Shri B.5. Maines, Advocate
VETSUS
Undon of India, through
Lo T 1 Managet
i ailway
B ise, New Delhi
2Tt anal Railway Manager
i Railway, &1lahsbad
3.7 o @upc|1ﬁt€1deﬂ?
i LERy Way, A1 vgar n L. HEspon 1dents

Shri H.K. Gangwani,ddvocate

biis 08 1618/94 s directed the g e

MNo.55/MBC/KaiTway Quarter/94/1 dated 10.1.94

Station  Superintendent, dligarh (&

contains  the order of the DRM, Allshabad f getting  the

unauthorised occupation By the applicant vacatsd.

2 fdmitiedly, the facts are

working at  Aligarh, was allotted Railway

Railway Colony, Aligarh, His  son  Shrd Devendra Singh

daily - rated .staff and worked For 75 davs frow
22.7.85.
3. On receipt of GHMIPIANDHE Tetter no 522 5187

dated  20.2.90 Shri  Devendra Kumar was re-engage

oy
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as  MBC,
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A1igarh on  31.12.90 at the rate of R2.7.25 per hour..  On

completion of 120 days working from the date of reenganemnent,

y status on 29.4.91 in the grade

permission to  share 1t

4, The 4%, Aligarh has

accommodation in favour of the applicant with bis

ey

(&
91429
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the month of

¥

from that month.

Subsequently, when it was e

arder cancelling the allotment and dires

55, Aligarh

R S
accommogat

and he was the only com

from out of that pool.it was T

otment wWas

railway quarter on out of turn

3 o ooy ik o 1S b by e .
PEAara wWas Wit hout ably

allatment of railway quarter as per

contained in Tetter Mo.290-W/16/X/0rs.
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I T T, D Y [V, R B RO X
O WICn nas also been enclosed by the
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. In the Tight of these ins tauutauﬁ‘ and dnothe lMight  of

formation received regarding allotment, 55, #ligarh  wes

instructed on 6.1.94 for getting the guarter vacated by the

appticant. ﬁgui ieved by this, this 0A has been filed
the relief that respondents be directed to  vegularise the

P T S SO [P 4 T o ane R
guarter in tavour of the applicant,

o
T

P

7. On notice, the respo ndant contested the reliel  praye

for by the applicant.

6. I have heard the Tearned counsel Tor the respondents.

0. The respondants  have fnlpd the full
Justice Mathur, Hon'ble Chairman in 0a 2617793
in the case of Liakhat A14 ¥s. U0Y. It has

laid down that casual temporary sta

allotment  of any railway quarter. In this
judgement it has also been held that no ward of retired or

suconmodat fon

cetiring  railwant  servant who is sharing the

with his father and has not been drawing HR& s eligihle for

allotment of quarter as of

ce - on the observations

the case of T.N.Pavitran vs. State of #4.P. ATR-1988-page 76
wherein it has  heen held that  before the allotment s

Y
cancelled, a show causs notice

1Y
primc%pleg of nauu|a1 juatﬁc% is to be obs sd before the

retiving person is thrown out of the guarter allotted to him.
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